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AFFIDAVIT ON BEHALF OF RESPONDENT No. 4, U.P. POLLUTION
CONTROL BOARD &

&

|, Geetesh Chandra, S/o. Shri Radhey Shyam Chandra, aged about 47
years, Regional Officer U.P. Pollution Control Board, Muzaffarnagar, /

U.P. hereby solemnly affirm and declare as under: ft'; i
1 That | in the above noted capacity am well conversant with the

facts and record of the present case, hence am competent to

swear this affidavit. @

&

2. That the above noted matter came up for hearing on 22.11.2024
when this Hon’ble Court has directed the replying Respondent to

file report disclosing the progress of the action initiated against’
Respondent No. 10. /

3
»

-

o) That Respondent No. 10 is an integrated slaughterhouse wherein
consent has been issued for slaughter of 600 buffalos. Its consent

is valid till 31.12.2
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That inspection of the premises of Respondent No. 10 was done
on 18.05.2024 as well as on 25.06.2024 when it has been found
that the discharge norms are higher than the prescribed limit and
thus there was violation for the condition of consent. Besides this,
some complaints have also been found against the Respondent
No. 10, hence a showcause notice dated 27.08.2024 has been
issued to Respondent No. 10 to showcause as to why the
consent be not suspended and operation of the unit be not
closed. It was also mentioned that further Respondent No. 10 has
been asked to showcause as to why the Environmental

Compensation @ Rs. 30,000/~ be not imposed till the remedial

measures are taken by it. . '
A4
‘p

That again the inspection of the unit was done on 20.09.2024
when it has been found that effluent discharge by the unit is within
norms. Further, as per the directions of Commissioner,
Saharanpur Division, Saharanpur vide letter dated 21.09.2024
(Annexure-1), a joint committee has inspected the premises of
Respondent No. 10 on 18.11.2024. During the inspection of Joint
Committee, industry has not been found Compliant. The report of
the committee submitted before Divisional Commissioner
Saharanpur on Dated 28.11.2024 which is already annexed as
Annexure A-2 with |.A. No. 56 of 2025. Further, the Directions
have been conveyed by SDM Kairana vide letter Dated
21.01.2025 upon the Joint Committee recommendation to
Regional Officer. True copy of SDM Kairana letter dated

21.01.2025 is being enclosed herewith and marked Annexure-2.

¥

3

That the Re Tgnal Office of the replying Respondent again carried
out inspection of the premises of Respondent No. 10 on

28.12.2024 when it has been found compliant. True copy of

S 4
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inspection report dated 28.12.2024 is being enclosed herewith

and marked Annexure-3.

‘}b
L

7. That thereafter an inspection of the unit has been made on
20.01.2025 by District Level Committee constituted for inspection
of the units during Mahakumbh when it has been found that no
industrial effluent is being discharged in any river or drain and is
being used for irrigation in their own land. True copy of inspection

report dated 20.01.2025 is being enclosed herewith and marked

as Annexure-4. }‘4
e
8. That again inspection of the unit of Respondent No. 10 has been

done by a team constituted by District Magistrate consisting of
Chief Veterinary Officer, District Designated Officer, Food Safety
and Medicine Administration, Shamli and U.P. Pollution Control
Board. The said team has inspected the unit on 15.02.2025 when

it has been found that as per analysis report the effluent

discharge is within norms. !

That Respondent No. 10 in its reply to showcause notice dated
28.09.2024 has informed that he has got analysis of its water
sample from NABL Accredited Laboratory on 27.06.202 £

| &
W

according to which the same has been found within norms.

That considering everything the Regional Office has found that

Respondent No. 10 remained non-compliant from 18.05.2024 to
26.06.2024 for 40 days and from 18.11.2024 to 27.12.2024 i.e.
total 40 days, hence the total days for non-compliance has been
computed 80 days. The benefit of 15 days when the unit was
closed for Eid Festival and unavailability of raw material has also

been taken into account and thus total default days has been

e A
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Computed as 65. On the basis of the same the total
Environmental Compensation has been assessed as Rs.
19,50,000/-. True copy of recommendations regarding withdrawal
of showcause notice dated 27.08.2024 is being enclosed herewith
and marked as Annexure-5. K

11.  That the replying Respondent vide letter dated 13.06.2025 has
imposed Environmental Compensation of Rs. 19,50,000/- against
Respondent No. 10 and directed to the said Respondent to

deposit the same immediately. True copy of letter

dated 13.06.2025 is being enclosed herewith and marked as

Annexure-6. fi

12. That again the Respondent No. 10 vide letter dated 20.06.2025
has been directed to deposit amount of Environmental
Compensation. | /

13.  That Respondent No. 10 on 23.06.2025 has deposited amount of
Rs. 5,00,000/- against the Environmental Compensation of Rs.

19,50,000/-. §

That the Board has taken fur’é action for recovery of remaining
amount of Rs. 14,50,000/- and sent a letter to District Magistrate,

Shamli accordingly. True copy of letter dated 27.06.2025 is being
enclosed herewith and marked as Annexure-7. /

)

The above facts are being placed for kind consideration of this Hon’ble

& o=

DEPONENT

Tribunal.
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VERIFICATION:

l, the deponent abovenamed, do hereby verify that the contents of above
affidavit are true and correct to my knowledge derived from official

record. No part of the same is false and nothing material has bee_u/

P

concealed therefrom:. L F

3
a~

VERIFIED ON THIS THE 30th DAY OF JUNE, 2025 AT
MUZAFFARNAGAR. &

I
DEPONENT

le\ﬂ“’\d/}?

P
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Ta. Annexure-7
The Collector,

District Shamli

Sub:Regaiding vealization/vecovery of Envireomental Compensation imposed by Board
against M/ Meem Agro Foods Py, Ltd., Kandhla Road, Kairana, Shamii vide letter
wimsher H-25675/C-3/Waler- 589/ Muzalarnagar/25 Dated 12-03.2025 .

Please refer to the Board's letter number ©9-16194/2-3/FR-589/2024 Dated 27.08.2024

vide which UPPCE had issued Show Cause Notige to the M/s Meem Agro Foods Pvi. Lid,,
Kandhla Road, Kairana, Shamli T)'s Section 334, in conjunction with Section 27(2) of Water
(Prevention and Conirol of Pollution) Act, 1974 and issued Shew Cause for imposition of EC as
per the mechanism developed by CPCB in compliance of Hon'ble NGT's direction for the
period of default. (copy attached). :

After consideration of facts observed during various inspection and on the basis of RO
recommendation Hoard has issued Show Cause revoke letter vide lerter Ue25675/25 V-

SERATEI2S Dated 12.03.2025 with imposition of Environmental Compensation of Rs.

19,50,0000- against the Unir for the period of violation environmental nooms {copy attached).

As per office records the Environmental Compensation imposed against the Unit bas oot
been realized/recovered rill date. Regional Officer, UPPCB, Muzaffamagar has recommended

1o issue recovery letter against the said Unit vida his letter g, 34TSR 2025 Dated

20062015 with required infermation and documents {Copy attached).

As per latest information received from the Unit through its E-mail dated 23-06-2024,
Unit has submitted Rs. 5,00,000/- as Environmental Compensation in Board's account. Thiz ig
verified by Accounrs Departmeni of TIPPCHE, [Copy altached).

Hence, in view of above you are hereby requested o recover the rest amount of

Rs. 14,50,000/- and depasits it into the dedicated account of UPPCE opened in ICICI Bank,
Vibhuti Khand-IT Branch, Gomti Magar, Lucknow. The URL of payment gulcway s
htipa-iierp.eshiksa.net/DirectFeesvd/UPPCB, The cost of the proceedings if any shall be’
recovered additionally.

. Amount lo be recovered - Ra. 14,50,000/- {Rs. Fourteen Lakh Fifty Thousand only)

. URL of payment pateway  hitps:t/erp eshilss, net/DireciFeasv WV UPPCE
Attachunent:- As abowve, Yours Sincerely,

Cigitally signed by

SAMNJEEV H.'.UMAFISSI NGH

Date,; = -E,ﬁ'@

11: £ 3
&m Sscretary

Copy to: for information and necessary nction,

I-Regional Officer, UP, Pollution Control Board, Muzaffarnagar.

2- Account Officer e, U.P. Pollution Contrel Baard, Lucknow,

______
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